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29.08.2019   The Appellant has challenged the order of adjournment 

passed by the Adjudicating Authority (National Company law Tribunal), 

Chandigarh Bench, Chandigarh, which reads as follows: 

“By consent of both the parties, the 

matter is adjourned to 18th September, 

2019.” 

 Having heard the learned counsel appearing on behalf of the Appellant and 

Ms. Manisha Chaudhary, Advocate appearing on behalf of the Respondent, we 

are not inclined to interfere with the impugned order as no finding has been 

given by the Adjudicating Authority. 

 The appeal is dismissed.  No costs. 
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